“1 TEM NO. 33 REG STRAR COURT. 1 SECTI ON Xl
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
BEFORE THE REG STRAR DR. K. ARUL
Petition(s) for Special Leave to Appeal (C No(s). 21519/2014
STATE OF UP AND ORS Petitioner(s)
VERSUS

RAM DAYAL Respondent ( s)

(with appln. (s) for c/delay in filing SLP and office report)

W TH

SLP(C) No. 21562/2014

(Wth appln.(s) for c/delay in filing SLP and Ofice Report)
SLP(C) No. 21565/2014

(Wth appln.(s) for c/delay in filing SLP and O fice Report)
SLP(C) No. 22668/ 2014

(Wth appln.(s) for c/delay in filing SLP and Ofice Report)
SLP(C) No. 23522/2014

(Wth appln.(s) for c/delay in filing SLP and Ofice Report)
SLP(C) No. 22669/ 2014

(Wth appln.(s) for c/delay in filing SLP and appln.(s) for c/delay

inrefiling SLP and Ofice Report)
SLP(C) No. 23572/2014

(Wth appln.(s) for c/delay in filing SLP and Ofice Report)

Date : 15/03/2016 This petition was called on for hearing today.
For Petitioner(s) M. Amt Singh, Adv.
M . Abhi shek Chaudhary, Adv.

For Respondent (s)
M. V. N Raghupat hy, Adv.

UPON hearing the counsel the Court made the follow ng

ORDER
As per the office report, fresh steps not taken for service of
t he sol e r espondent in SLP(c) No. 21565/ 2014. Regi stry
and i f st eps have not been t aken, be t aken wi t hin
where after no adjournnment will be entertained.
Li st again on 11.05. 2016.

(DR K. ARUL)
Regi strar

to verify
two weeks

tinme



